IN THE SUPREME COURT OF | NDI A
ClVIL APPELLATE JURI SDI CTI ON

G VIL APPEAL NO 3998 OF 2007

EXECUTI VE ENG NEER, S| DHMUKH ... . APPELLANT
VERSUS
MOHI NDER SI NGH ... . RESPONDENT
ORDER

Havi ng heard |earned counsel for the parties
and after going through the inpugned orders and considering
the fact that in conpliance with the inpugned order of the
H gh Court the respondent-workman has already been
reinstated in the service, we are not inclined to interfere
with the order of reinstatenent passed by the Labour Court
and affirmed by the H gh Court. However, considering the
facts and circunstances of the present case, we direct that
the respondent be paid the entire back wages to the extent
of 25 per cent instead of 50% Wth this nodification, the
appeal is disposed of with no order as to costs. Interim

order, if any, shall stand vacated.

( SURI NDER SI NGH NI JJAR)
NEW DELHI
DECEMBER 09, 2009.



